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CENPBjtf, TRIBDKAL..Tj^pM,puR rrk^h. jabm.pt^
QRIGlNftL ABPLICifflQK 1P^26 of

Jabalpur# this the 5th day of lferch#2003.

Hon*ble Mrs.Slyama Dogra# Mei±)er(j)

Lall e Nehe Gheuhan f^o late
Sir! Suresh Chauhan, Q/o fihri R.N«
Vl^wakarma Tiiiiami,Ifoshangabad (f®)

(By Aivocate- Mr.Adltya Ahiwasi)
•APPLICANT

Versus

1. itolon of India throu^
its SscretazYf Ministry of Railwayr
New Delhi-llOOli.

2« The General Manager^
Central Railway, Muntoai,

3« The Divisional Railway laager.
Central Railway^^Uagpur*

ORDER (pms)

-respondents

This Original Ai^>lication has been filed by the
applicant for airectionito the teq)ondants for payment

and her appointment
of pensionary benefits/on conpassionate grounds.

A

2. The brief facts as st>«ut in the 0,A, are that
the ̂ plicant's husband Shd Sure^ chauhan was an

eoployee of Central Bailway in Anda Station as Fitter

<3cade-I. He died in harness in lOad accident on 16.2.97.

She has also annexed the death certificate vide Annexure
A-1 in this regard. The ̂ plicant made various represen
tations as well as reminders to the re^ndents for
payment of pensionary benefits alongwith prayer for her
eppointment on compassionate grounds, but till date the
respondents have not given any r^ly to her represen
tations.
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3. I have heard the learned counsq. for the parties.
After perusal of the record and facts & olrovmstances
of the Case, 1 am of the opinion that the matter can be
di^sed Of at the admission stage, as the representations
of the applicant are still with the re^ondents. in spite
Of various reminders, the re^ondents are not responding
to the prayer of the aipiicant. Therefore, it is necessary
In the interest of Justice to give direction to the
re^ndants to decide the representations of the ̂ icant
in Judicious manner*

4. Therefore, in view of the facts and circumstaces
of the case and without touBhing the merit of the case,
the re^ondeots are directed to decide representaUons'
Of the applicant within a period of three mo«:hs from the
date Of receipt of copy of this order and to pass an
appropriate ^eafcing and reasoned order in accordance with

law. The ap^icant is at liberty to s^^ ̂er
Claim by filing relevant docunents. if ^e so desire^, and
if necessafi. arises, the respondents will give personal
hearing to the ̂ piioant before passing a speaking and
reasoned order after giving ter full cpport^ty of being
heard. In view of the« Observations and directions, this
O.A. stands di^sea Of with no order as to costs.

Shy gr(Mrs*
Meidaer (j)
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